
Misc.(Bail) Case No. 129 of 2021.
 02.11.2021.       

 This Bail Petition filed for the accused Dison Swargiary, u/s- 439 Cr.P.C in

connection  with  Gohpur P.S  Case  No.  295/21,  u/s-  387/507,IPC is  taken up for

further hearing as the called for case diary is received.

Heard the learned counsel appearing for the accused as well  as learned

Addl. P.P. and carefully perused the materials available in the case diary.

The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C in

brief is that on 03-10-2021, the informant Sri Nandeswar Saikia lodged an ejahar

to the effect that on 13-09-22021, at 6.40 p.m he received a text massage in his

mobile  phone  No.  9435505866  from  mobile  No.  7577085768  demanding  Rs.

20,00,000/-  in  the  name of  "Assam Biblobi  Sena”  and  the  sender  introduced

himself as  Chinmoy Assam Mangadoi Branch Chipajhar and further warned the

informant not to report the matter to the police. Thereafter he reported the matter

to Ghahigaon Police out post. He received a similar massage on 23-09-2021 at

about 5.16 p.m.

On the basis of the ejahar lodged by the informant, Gohpur P.S Case No.

295/21 was registered.

After his interrogation, the accused Dipson Swargiary was arrested on 06-

10-2021 and forwarded to the Court and since then he has been in detention in

connection with this case.

It  is  submitted  by  the  learned  counsel  appearing  for  the  accused  that

accused is totally innocent and that he, being a local person, if  the accused is

released on bail, he shall cooperate with the investigation.

Now, on perusal of the case diary it is found that instead of cooperating with

investigation,  the  accused  Dipson  Swargiary  tried  to  mislead  the  investigating

officer. Besides that,  some incriminating materials are found against the accused

and that investigation is still going on. Considering the materials so far collected

against the accused, it appears that his release at this stage, may hamper the

investigation. Hence, taking into consideration the facts and the circumstances of

the case, I find it is not a fit case to allow the bail prayer made for the accused

Dipson Swargiary. Accordingly, the bail prayer is rejected.

  Send back the C/D.    


